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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A Nos. 13-14 in
Petition(s) for Special Leave to Appeal (G vil) No.10986-10987/2003

MS G Rl JA STEELS PVT. LTD. Petitioner (s)
VERSUS

STATE OF MAHARASHTRA & ORS. Respondent (s)
( For directions withdrawal of SLP )

W TH
I.A No...... &I.A 2 in SLP(C) 11000/ 2003
( For directions wthdrawal of SLP )

Date : 24/09/ 2004 These Petitions were called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTICE G P. MATHUR
HON BLE MR JUSTI CE P. P. NAOLEKAR

For Petitioner (s)M. Dinesh Dwi vedi, Sr. Adv.
M D. Adkar, Adv.

S.D. Singh, adv.

Vijay Kumar, Adv.

Vi shwaj it Singh, Adv.

For Respondent (s)
M. Ait S. Bhasnme, Adv.
MR. Jay Kishor Singh, Adv.

M. Ravindra K Adsure, Adv.
M. Mikesh K. Gri, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
These applications seek to withdraw the special |eave petitions subnitting that the petitioner
s have filed another wit petition in the H gh Court and the pendency of these petitions in th
is Court may cause an enbarrassnent to the H gh Court in hearing the wit petition on its own
merits. W express no opinion on the nerits of the pleas urged and sinply disniss these petit
ions as withdrawn. The interim order, if any, shall stand vacat ed.

(Ajay Kr. Jain)

(Vijay Dhawan)
Court Master
Court Master



